TGO ULRNMENT OF Bi:01A
PINISTRY OF FINANCE
(OEPARTALNT OF ReUENLk)
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S.O.Noe ! . In exercise of the pouers earifgrrad by sub-
s};aima {iv) of clauss (236} of Section 1& of the Income-tax Act,
1961 (43 of 1961), the Central Governmaent hereby netifies '

* Kerala Labour wnli’;:a &md Board, Kerala " for t__ha— purpose aof

the said sub-clauss for the assessment years 1990-91 to 1992-93
subject to the fellewing c?ﬁéitsgnsf namelys= |

(1) the aé&agsaa will apply its income, er ‘accumul ate
for application, wholly and exclusively te the !
sbjects for which it is established; : |

(1i) the assessse will not invest or depesit its funds 1
{ethar then uvsluntary contributions receivsd and |
. maintained in the form of jeuellery, furniture ete,) |

far any paeriod during the previesus years ralsvant to
- the aagag&meﬁt ysarsgmmtignaé.sbﬁv?nths:ﬁisu than

in any one or mers of the forms or modes specified
. in sub-sestisn (5) of Segtion 113

(11i) this notification will not apply in relation to
, any income being profits and gains of business,

. unless the business is incidental to the attainment
of ths objactives of tho assassas and ssparate
beaks of accounts are maintainsd in respsct of
such business. : . - :
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